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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
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0.A.N0.820/93. Date of Judgement :2-\-\-A4
R

1, Y.Indira Devi
) ' 2. Ramrao
- b . 3. S.A.Rahman .+ Applicants

Vs.

1. The Accountant General (A&E),
Andhra Pradesh,
Hyderabad,

2. The Comptroller &
Auditor-General of India,
New Delhi,

“w ' 3. The Secretary,
Ministry of Finance
(Dept. of Expenditure),
Govt., of India,
New Delhi, «+ Respondents

. Counsel for the Applicants : Shri C.Suryanarayana

<,
Counsel for the Respondents : Shri G.Parameswara Rao), dot
. for R1 and 2. X' pre~
3 f Shri v.Bhimanna X oents
) for R3 X £

- —

CORAM
Hon'ble Shri A.B.Gorthi : Member(A)

Judgem e;n t

The grievance of the Applicants is that their pay
should have been stepped up w.e.f. 1.8.87 and actual
monetary benefits given from that date and not from

10.1.89 as has been done by the Respondents.
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General (A&E), Andhra Pradesh, Hyderabad approached this
Tribunal in 0.A.No.229/90 which was decided on 14.2.92.
In the said judgement the Respondents were directed
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| not merely on 5 Rotional basis byt with actual moneééfy
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‘ benefits, Consequently, a further direction was given™._

rd
} 3. I see no reason to defer with the aforesaid Judge-
ment of the Tribunal, .Accordingly, the Respondents are

N directed to PaY the arrears of salary of the Applicants

their immediate Juniors w.e.f, 1.8.87. The said arrears
shall be paid to the Applicants within three months
from the date of this order, The application ig allowed

accordingly without any order as to costs,

( A.B.covs 4

Dated: QqLdan., 1994,
br.

Depbity Reaiate

1+ The Accountant General(AzE), AP . Hyderabad,

2. The Comptroller g Auditor-Genaral op India, New Delhij,

3. The Secretary, Ministry of Finance(Dapt. af Exbenditure),
Govt, of India, Nau Delhi, .

4. One copy to Sri. C.Suryanarayana, ddvocats, CAT, Hyd,
S« Cne copy to Sri. G.Parameswara Rao, SC Por R4 &R-2),CAT,Hyd
6. One copy to Sri, V,8himanna, SC_Far R-3, CAT. Hvd.
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1 THE CEETRAL 2DMINIsTRATEX TRIBYNAL |
“ERABAD BEHCH HYSERLDAD _
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THE HON'BLE MR.JdsrIck V.REELRDKI RAQ
VICE-CHAT koiggh + ™
- . AN | S
THE HON'BLE FR.AeB.GORTHI it ) AT
. . "‘Ei R
AND .
THE HON'BLE MR.T.QGHANDRASEKHAR REDDY
MEMBER(.J)
AN
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Dated:; 22 }}/--,1994

AQRDER/JUDGMENT: |

”~ .
THE HON'BLE MR.R.RANGARAJAN ¢MEMBER(A ) %r
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Adnitted and Interim directions ?
issyed. .

%d.‘
Digposed of with directions,
Li: {issed,
Dismy.ssed as withdrawn.
Dismissed for default,
Re jected/Ordereq. . i et
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